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Sofia Parvin And Others APPELLANT
Vs
State Of Odisha And Others RESPONDENT
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Hon'ble Judges : Arindam Sinha, J

Bench : Single Bench

Advocate : Gopinath Mishra, A. K. Sharma, B. R. Behera, N. A. Kulraj

Final Decision : Disposed Of

Judgement

Arindam Sinha, J]

1. Mr. Mishra, learned advocate appears on behalf of petitioners while Mr.
Sharma, learned advocate, Additional Government Advocate, on behalf of State.
Mr. Kulraj, learned advocate appears and submits, his leader Mr. B.R.Behera is
engaged on behalf of opposite party no.5.

2. Mr. Mishra points out, the interim measure directed in paragraph 3 of order
dated 20th December, 2022 was by incomplete sentence. It is clarified that the
direction was for Misc. Certificate Appeal Case no.14 of 2017 to remain stayed till
next date.

3. Mr. Sharma prays for three weeks’ time for filing counter. Mr. Kulraj submits,
his client has obtained certified copy of order dated 20th December, 2022, by
which the Sub-Collector has disposed of the Appeal Case, remanding it to the
Tahsildar. Mr. Mishra submits, he has no information regarding the same.

4. Mr. Kulraj is directed to circulate copies of said order dated 20th December,
2022 to learned advocates appearing for the parties. They, on getting copy of the
order made by the Sub-Collector, are to consider the same.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sofia-parvin-and-others-appellant-... Page 1 of 2



5. List on 13th January, 2023.
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